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a* re larly.  Therefore, tfe .states 
«r« not ale to implement tl̂e ofke 
in favoi:ale seasons.

l̂ e CI is not spplyin the food
rains in the  nearest  plaes.  At 
ttms, they ant the B.D.O to  o 
ot of the Distrit to take foodrains 
*y hih they have to in r  m h 
expenditre aove  that hih  is 
allo ed for transport.

The Cl is not  spplyin  ood 
foodrains  at  times.  These food
rains are ein refsed y the or
kers and the sCnsors or ontrators 
are pt to a reat loss.

Tile CI i spplyin  foodrains 
not to eiht. There  is m h pil
feraes and the   CI  athorities, 
tho h they take money from  De
partment of Ari ltre  orretly, 
they are not deliverin foodrains to 
the orret eiht. These defets in 
spply   foodrains y CI  are 
asin many diffilties in  imple- 
meritin food for ork shemes,

I,  therefore, reqest the overnment 
to retify these defets and help the 
States in the implementation of the 
aove shemes.

(v)  Reported  division of Bom ay 

Doordarshan to dis ontin e  ertain

O LAR  RO RAMMES.

DR. VASANT K MAR   ANDIT 
(Ka arh);, The sdden deision of 
Bomay Doordarshan to drop  the 
poplar series Lookin ak, lookin 
forard rn y the World famos 
portsman and elerity has ased 
reatresentment to the T.V. adi* 
«ne. i«eKitiyf it ̂  een, oserved 
that Bomay Doordarshan ha een 
lertmin- Mod disardin poplar 
ttistr ithot any yiM  reason, 
Evan lf the Doordarshan  athorities 

to* oaea poplar series, there
d«*»-

^ aot it, »rti larly, hen re- 
êd pirsons r  ̂, .that  srf. ■■.■ A

Of
**y   i, tom* t mm **
ôrse i* th* minds of

proved hen tha Bomay Doordar
shan losed a poplar  series  like 
I500I Khile lshan*.  The  ov* 

ernment shold set some norms and 
pattern for s h deisions pertainin 
to losre of a poplar series.

Afny lash of personalities shold 
not e alloed to e refleted  on 
the T.V. vieers.  The overnment 
oes some valid explanation to the 
p li hy they have  disontined 
a serios rn y  elerities  and 
there shold e some deent method 
to honor the artist efore disonti
nane of his series. The random 
ehavior of Bomay  Doordarshan 
needs ome rs from the overn
ment to prevent o rrene of  eh 
inidents in ftre.

(vi) Reported pro lems of  Indian 

Do tors in Ale ria and Iran.

SHRI  K.  S RYANARAYANA
(Elni): Mr. Chairman, Sir, I old 
like to rin to the notie of  the 
overnment and the Hose the pro
lems faed y or Indian Dotors 
in Aleria and Iran.

I have reeived a n mer of letters 
from these Dotors ho have om
plained aot their inaility to re
patriate even the areed amont of 
75 per ent of their salary to their 
dependents in India.  In the  same 
ontext, their  parents  have  also 
ritten to me aot the inonveni
ene ased y the nhelpfl atti
tde of the overnments of these 
ontries. I reeived omplaints that 
even the offiials of the Indian Em
assies in these ontries do  not, 
hoever, extend their  ooperation 
hen approahed y these helpless 
dotors.  The Emassy  athorities 
are said t0 e ivin ex ses Of in
adeqate staff for hot attendin  to 
the Indian Nationals.

Apart from these, the dotors had 
to ross many other ostanles. They 
had to o thro h some middlemen 
tot their employment in the  atyva
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mentioned ontries. It is said that 
these  middlemen  have  extrated 
lare stns of money from the in
tendin o-seeker and laim ood 
onnetions in the overnment ir
les.

1 reqest the External Affairs Min
ister to take p thro h diplomati 
hannels the prolems of Indian do
tors in the Middle-EaStern ontries 
and also order an enqiry into the 
ativities of the middlemen in or 
ontry ho are  entiin  Indian 
nationals for os aroad ithot en
srin sitale terms  of employ
ment.

(vii) Workin of Telephones in 

Delhi*
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RO.  .  .  MAVALANKAK 
( andhinaar); I rise on a point of 
order.  My po;nt of order is  this. 
My hon. friend is readin somethin, 
in Hindi hih I nderstand is  a 
omplaint aot some telephone not 
orkin, or not in order, sad  also 
aot exess ills. That is the om
plaint of the hon. Memer of ar
liament, or ollea e.

MR. CHAIRMAN:  Bt hat  i»
yor point of order

RO. . . MAVALANKAR: My 
point of order is this-  This matter 
of a telephone not orkin annot 
e ro ht nder Rle 77,

AN HON. MEtBER: ti  also a
tetter of p lf importŝ ,

RO. p. O. 1IAVALANKAR: 
ein ■" ome' -tittder -prtvtt»: W  Is* '■a 
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